
OPEN CUJRJ.

/ CENTRALArMINISTRAUVE TRIBLNAL, ALLAH.4BADBENaI

ALLAiABAD.

Dated: All ahab ad, the 20th day of March, 2001

Coran: Hon! bl e Mr. S. D.ayal, A.M.

ORIGINALAPPLICATIONNO.1030 OF ~997

Ashish Kunar saxena,
slo Sri Mankameshwar Saxena,
resident of Railway Quarter No.34/C panki,
Kanpur.

. . . Appl Lcarrt
"!By Advocate Sri Satish Dwivedi )

Versus

1. Union of India, through the General Manager,
Northern Hailway, Baroda House, New Delhi.

2. The Assistant Engineer (Track),
Northern Railway, Kanpur.

3. Senior Section BngLneen- II (P. 'Jay),
Northern Railway, Kanpur.

4. The Station Superintendent,
Northern Bailway, Panki.

5. The alief Pennanent WaY Inspector,
PQRS, Pan ki, Kanpu r.

. . . • • • Respondents.
(By Advocate Sri A.K. Pandey )

(ORAL)

(By HonIbl e Mr. S. Dayal, 1M)

This application has been filed for a

direction to the respondents to allot Railway Quarter

No. 341 C Panki, Kanpur in favour of the applicant. A

~urther direction has been sought for refund of the
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2. OA.1030/97

..
amount of penal rent! publ ic rent deducted from the

s al ary of the appl icant with eff ect f ran October, 1994

with interest at the rate of 18% per annum.

2. I have heard Sri Sat ish Dwivedi for the

appl icant and Sri .A.K. Pandey for the Respondents.

3. The appl Lc arrt cl aims that he joined on the

post of Gangman with eff ect from 29th AL9ust, 1986

and was allowed by the Chief P.~ .1. and Senior Section

En9inee i: to reside in the Railway Quarter No.34/ C, Panki.

He made appl ication on 16.4.1994 for allotment of the

Railway Quarter No.34/ C, Panki. The Respondents,

however, started deducting rent @ Rs.9OO/- per month

as panel rent from October, 1994. It is cl aimed that

Rs.29,700/- have been deducted fran the salary of the

applicant by way of rent upto 2.2.97 and the said rent

was charg ed initially @ 900/- p, m. upto 31.3.94 and

@ Rs.1209.12 with effect fran 1.4.94 to 30.9.94 and @

Rs.1486/- p.m. from 1.10.94 onwardS. The applicant

cl aims that since the initial occupation of the quarter

was not unau't hor Is ed, therefore the quarter Should be

allotted to h:im at normal rent of Rs.34/- per. month.

The respondents have stated that the applicant started

living in the railway quarter No.34/C Penk i and thereat.er

requested for allotment. Thus, his initial stay in the

quarter was unauthorised and without any regular allot-

merrt, It is stated t hat he was instructed by the SSF/

P. WaY.II/Kanpur by his letter No.II4/94 dated 25.4.94

to vacate the railway quarter :iIImediately, because his

name in the priority reg ister was at the bottan and

he was a j unio.nnost Gangman, but be did not vacate the

~e. Therefore, recovery of penal rent @ Rs.1209.12
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3. OANo.1030/97

was started with effect fr~~ 1.10.1994. It is conceded

by the respondents that the appl Lcant received House

Rent Allowance only upto 16.4.1994 only.

4. I have perused Annexure No.1 to the O.A..

which, according to the applicant, is authorisation

to stay in the railway quarter. The authorisation

was given by the Pennanent ljiay Inspector/ PQRS, because

the quarters built for IPQRS employees were incanplete

and without any electrical fittings and had not been

allotted to any person in an authorised manner. The

applicant waS allowed to stay in one Type-I quarter
his

on account of requirement of-availability at all hours.

Such a pennission was granted orally. Thereafter,

the appl icant has be en made to pay rent @ Rs, 90:)/-

to Rs.1486/ - p. m, for various pe raods of unaut horis ed

occupat ion.

5. I do not find that the applicant can claim

that he occupied the railway quarter in an authorised

manner. However, since the applicant was allowed to

.st ay in the interest of the department by superiors in

unfiniShed quarter and he did not receive any House

Rent Allowance after April, 1994, I an inclined to grant

the applicant three months' t:ime to vacate the quarter,
1..-

and if the applicant vacate5 the sane, he shall be
at

cha.rged rent! twice the no nnal rent for the period of
m-ter he vacates the quarter.

occupationL The learned counsel for the applicant has

given an undertak:ing that the applicant Shall vacate

the railway quarter within a period of three months fran
the date of this order. The Respondents Shall ccmply with
these directions within a period of four months fran the
date of receipt of a copy of this order~ as to costs,

( S. 'DAYAL )
MENlBER (A)

NattY


